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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Twenty-fifth
report of department-related Parliamentary Standing Committee

on Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNCLOGY (DR. (SHRIMATT) KRUPARANI KILLD): Sir, T lay a
statement regarding status of implementation of recommendations contained in the
Twenty-fifth Report of the Department-related Parliamentary Standing Committee on
Information Technology on "Disbursement of wages to Labourers under Mahatma
Gandhi National Rural Employment Guarantee Act by Post Offices" pertaining to
the Department of Posts, Ministry of Communications and Information Technology.

MATTER RAISED WITH PERMISSION

MR. DEPUTY CHAIRMAN: Now, we shall take up the matters to be raised
with permission—Zero Hour. Shri K.N. Balagopal, not present. Now, Shri Prakash

Javadekar.

Recent suicides committed by students for formation

of separate Telangana State
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SHRI RAVI SHANKAR PRASAD (Bihar): Sir, we all associate ourselves with
the matter raised by Shri Prakash Javadekar

MR. DEPUTY CHAIRMAN: Yes, the names of those, who are associating,

may be noted.

SHRI BASAWARAIJ PATTL (Karnataka): Sir, 1 associate mysell with the matter
raised by Shri Prakash Javadekar
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*Expunged as ordered by the Chair.



